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CENTRAL ADMINISTRATIVE TRIBUNAL, 
AH AD BENGH.ALLkiABAD. 

Civil Misc. C•ntempt Petition No. 143 of 2002. 
In 

Origina Application No. 141 01 1993. 

Allahabad thi the 13th dat of November 2002. 

Hon'ble mr. S Dayal, NOmber—A 

dontbie Mr. A.K. Bhatnadar, Member—J. 

Venkat Lai 

S/0 Sri Panna Lai , 

Rio phaphamau 

District Alla abad. 

	Applic nt. 

y Advocate Sri N.L. Srivastava) 

Versus. 

Smt. Teenu Joshi, 

Development Commissioner 	Handicrafts) 

Ministry of T xtile, 

West Block N 7, R.K. Puram, 

New Delhi. 

	Respundent. 

Sri A. Sthalekar). 

0 a D E R (Oral) 

(By Advocate : 

HON'BLE MR. S 

ibQen \-' 
This contempt petiti7 hasLfiled for deliberate 

DAYAL. A.M. 

disobedience of order dated 

141 of 1993.  

31.05.2001 passed in O.A. No. 

2. 	In the said order at 

was to give 

application 

opportunity to 

afore responde 

direction given to the respondents 

the applicants to make 

nt No .2, Development Commissio er(H), 

0o7' 



1 : :2 

:Vo Textile, West Block No. 

claiming the scale and pay 

and respondent No.2 was di 

6 months frorr the date of 

order. 

3. 	The respondents have 

paragraph 4 whereof, it ha  

of the applicant was e xami 

decided to p y officiating 

to the aPpli ant and appli  

of Rs.29,710 by Demand 

7, R.K. Puram, New Delhi 

f Carpet Training Officer 

ctee to pass an order within 

ling of the copy o-i Tribunal '4 

iled Counter Affidavit. In 

been stated that the claim 

d anc-2. the L partment had 

pay of Carpet Training Office 

nt has been paid an amoutt 

ft No. 060578 dated 12.10.200 

4 

4. 	In view of the submi 

affidavit, W find that th 

we, therefor 	drop • the 

discharge th notices issue 

ions made in the counter 

order has been complie with, 

ontempt proceedings and 

to the respondents. 

e mber —A 

lei nis'n/— 


